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O R D E R 
(Virtual Mode) 

 

22.01.2021  Counsel for Respondent again seeks time to file Reply 

claiming that he had tested positive for COVID – 19. We have seen Orders 

dated 15th December, 2020. Now time of more than one month has passed. 

This cannot continue. If the Counsel is not well, Respondent may make 

alternative arrangement.  

Respondent to file Reply within a week. Rejoinder, if any, may be filed 

within a week thereafter.  

Parties may file brief written submissions not more than three pages 

within a week. Copies of Judgements on which parties want to rely may also 

be filed.  

List the Appeal ‘for admission (after Notice) hearing’ on 11th February, 

2021.  
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